REPORT OF THE JOINT COMMITTEE CONSTITUTED AS PER THE HONOURABLE
NGT IN THE MATTER OF O. A. NO. 80 of 2021 (SZ) - SUO MOTU BASED ON THE NEWS
ITEM PUBLISHED ON 14.02.2021, IN THE TIMES OF INDIA NEWS PAPER,
COIMBATORE EDITION, SUBMITTED BEFORE THE HONOURABLE NATIONAL

GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI, AS PER THE ORDER DATED
SEPTEMBER 27, 2021

1.0 Background

“....As per the direction of the Principal Bench of National Green Tribunal, New Delhi in
Original Application No.606 of 2018, implementation of the Solid Waste Management Rules, 2016
including establishment of Sewage Treatment Plant (STP) wherever it has not been established
ought to have been completed before 31.03.2020 and if it is not done from 01.04.2020 onwards,
there is a consequence of payment of compensation provided depending upon the population in the
local body and direction was also given to all the State Pollution Control Boards to implement the
same and realize the compensation from the defaulting local bodies.

The Tamil Nadu Pollution Control Board did not file any report regarding the action taken
from their side for non-implementation of the directions issued by the Principal Bench in O.A.
No.606 of 2018. If the local bodies are not in a position to comply with the same for the reasons
beyond their control, they ought to have approached the Principal Bench for seeking further time
and without doing the same, non-implementation will amount to disobedience of the directions
issued by the Principal Bench in this regard. Further, the Chief Secretary also cannot get away from
the responsibility of implementing Page 10 of 12 these rules, as certain directions were issued in the
presence of the Chief Secretaries of the respective States and they have been directed to monitor
the implementation and provide all necessary support both technical and financial for implementing
the rules wherever it is required. Despite, above instructions, the implementation of Solid Waste
Management Rules, 2016 is not being done in its letter and spirit and most of the grievances that
appear in the newspapers reports are due to non implementation of these rules in an effective
manner in their respective local bodies.

However, considering the circumstances, we feel that some more time can be granted to the
concerned local bodies as well as to the Director of Town Panchayats to come with a proper action
plan and the remedial measures taken by them from their side.

It is seen from the report of the Joint Committee which was extracted above that the
phytoremediation method is expected to be completed before 09.09.2021. But quite unfortunately,

though report was e-filed on 24.09.2021, they have not mentioned about the present status of
implementation of the same as well. Page 11 of 12.




The Tamil Nadu Pollution Contr‘;ol Board also did not file any report as to whether the short
term measures have been completed aﬁd if so, is there any improvement in the situation prevailing
in that area as projected in the newspaper report, including the quality of water in that area which
earlier they found to be not complying with the Central Pollution Control Board norms.

The Joint Committee as well asithé Tamil Nadu Pollution Control Board are also directed to
submit their further reports on the abové aspects.

The above said authorities, Ioc?/ bodies and Director of Town Panchayats are directed to
submit their respective reports to this iTribunaI on or before 10.11.2021 by e-filing in the form of
Searchable PDF/OCR Supportable PdF and hot in the form of Image PDF along with necessary
hardcopies to be produced as per Ruleé,

The Registry is directed to communicate this order to the official respondents, members of
the committee, concerned local bodies fncludl'ng, the Chief Secretary, State of Tamil Nadu, Principal
Secretary for Environment, Additionaé Chief Secretary for Municipal Administration and Water
Supply, Additional Chief Secretary fér Finance and Director of Town Panchayats by e-mail
immediately for their information and téking necessary action for implementation of the Page 12 of

12 Solid Waste Management Rules, 2016 in these areas and submit an action taken report before
this Tribunal. 16. |

For appearance of respondents% 6, 8 & 9 and consideration of further reports to be filed, post
on29.11.2021. ..." ‘

2.0  Inspection carried out

The Hon’ble NGT Joint Comx}nittee already inspected the Check dam in Eazhu Erumai

Pallam near Siva nagar and also the Eaﬂzhu Erumai Pallam Stretch from Press Colony to Sirumugai
i

along with the major drains joining thé Eazhu Erumai Pallam on 18.04.2021 and an interim report

with following Remedial measures anﬂ Recommendations were submitted to Hon’ble NGT (SZ),

Chennai

i The Executive Officer, No.4, Veerapandi Town Panchayat has given letter
Adated:23.08.2021 submitted fo Chairman of the committee / District Collector, the
Executive Officer, No.4, Vee\rapandi Town Panchayat shall be directed to construct and
operate the Phytoremediatioh treatment system for the treatment of sewage water
generated from the Veerapa‘ndii Town Panchayat as early.

ii. The Executive Officer, Gucjialur Town Panchayat has given letter dated:24.08.2021
submitted to Chairman of tl:1e committee / District Collector, the Executive Officer,
Gudalur Town Panchayat shaill be directed to construct and operate the Phytoremediation
treatment system for the treatlinent of sewage water generated from the Veerapandi Town

Panchayat as committed within three months time.



iii. The Executive Officer, Periyanaickenpalayam Town Panchayat has given letter
dated:23.08.2021 submitted to Chairman of the committee / District Collector, the
Executive Officer, Periyanaickenpalayam Town Panchayat shall be directed to construct
and operate the Phytoremediation treatment system for the treatment of sewage water

generated from the Periyanaickenpalayam Town Panchayat as early.

iv. No.4, Veerapandi Town Panchayat, Gudalur Town Panchayat and Periyanaickenpalayam
Town Panchayat shall also continue to process and dispose the Municipal Solid Waste as
per the Solid Waste Management Rules, 2016 effectively.

V. No.4, Veerapandi Town Panchayat, Gudalur Town Panchayat and Periyanaickenpalayam

Town Panchayat shall be directed to speed up the process for providing STP in their

respective Town Panchayat under suitable scheme immediately.

The Hon’ble National Green Tribunal (Southern Zone), Chennai has further directed the Joint
Committee to submit a further report regarding the measures adopted by these town panchayats.
Accordingly, the three Town Panchayat were inspected on 24.11.2021 and the further report on

the measures taken by the Town Panchayats is submitted below;

3.0 Action taken Report by the No.4, Veerapandi Town Panchayat for short term measures

The Executive Officer, No.4, Veerapandi Town Panchayat has obtained Authorization vide
Proc No. JCEE(M)/TNPCB/CBE/F -MSW-004/CBN — RS/2014 dated 30.09.2014 under Municipal
Solid Waste (M&H) Rules 2000 and subsequently obtained renewal valid up to 24.11.2026.

The Executive Officer, No.4, Veerapandi Town Panchayat has submitted letter dated:
23.11.2021 (Annexure 1) to the Chairman of the Committee / District Collector that

They have proposed to provide STP under “Nadanthai Vaazhi Cauvery Project” at a cost of 3.30
Crores to treat the sewage water and to prevent discharging untreated sewage including sullage into
Eazhu Erumai Pallam through an odai without treatment in future. Similarly, it is also informed that
there is a proposal to provide STPs in Gudalur Town Panchayat and Periyanaickenpalayam Town
Panchayat under “Nadanthai Vaazhi Cauvery Project” at a cost of 7.70 Crores and 5.50 Crores
respectively. Also they have stated that during COVID 19 Pandemic, they were involved as the
Front line warriors against the deadly disease and hence they could not concentrate in the project on

time. Now, they have assured to commence and complete the project at the earliest after getting

necessary approvals from the Government.

They have proposed to provide In-situ bioremediation techniques as short term remedies at Burial

Ground Near Pallam (Near Elango Nagar) in Ward No.2 for the treatment of sewage discharging




from No.4 Veerpandi Town Panchayat. Further the Executive Officer, No.4, Veerapandi Town

Panchayat has informed that the tender was requested twice from the contractors on 09.09.2021 &

28.09.2021 but no contractor has ﬁle:dg3 the tender for the work. Again the tender was floated on
16.11.2021 and the work order was issued to the contractor. Presently concrete construction structure

work is being carried out. They have élso stated that they would complete the work on or before
31.12.2021. (Photos Enclosed)

4.0 Action taken Report by the: Periyanaickenpalayam Town Panchayat for short term
measures i

| :
The Executive Officer, Periyanéipkenpalayam Town Panchayat has obtained Authorization
vide Proc No.F.MSW.0809/DEE/TNPCB/CBE/2012 dated 12.06.2012 under Municipal Solid Waste

(M&H) Rules 2000 and futher obtained irenewal valid up to 24.11.2026.

The Executive Officer, Periy;anaickenpalayam Town Panchayat has submitted letter

dated:19.11.2021 (Annexure 2) to the Cllairman of the Committee / District Collector that

They have proposed to provide STP uﬁder “Nadanthai Vaazhi Cauvery Project” at a cost of 3.30
Crores to treat the sewage water and to; prevent discharging untreated sewage including sullage into
Eazhu Erumai Pallam through an odai without treatment in future. Similarly, it is also informed that
there is a proposal to provide STPs in Gudalur Town Panchayat and Periyanaickenpalayam Town
Panchayat under “Nadanthai Vaazhi Cauvery Project” at a cost of 7.70 Crores and 5.50 Crores
respectively. Also they have stated tﬁat during COVID 19 Pandemic, they were involved as the
Front line warriors against the deadly disease and hence they could not concentrate in the project on

time. Now. they have assured to commence and complete the project at the earliest after getting

|
necessary approvals from the Government.

They have proposed to provide In-s‘itu bioremediation techniques as short term remedies at

{

Periyappallam (near Sakthi Nagar) for ‘ithe treatment of sewage discharging from all the residential
houses of Periyanaickenpalayam | Town Panchayat. Further the Executive Officer,
Periyanaickenpalayam Town Panchayat has informed that the tender was requested twice from the
contractors on 09.09.2021 & 28.09.202}1 but no contractor has filed the tender for the work. Again
the tender was floated on 16.11.2021 and the work order was issued to the contractor. Presently

concrete construction structure work is being carried out. They have also stated that they would

complete the work on or before 10.12.2021.(Photos Enclosed)



The Executive Officer, Gudalur Town Panchayat has obtained Authorization vide Proc
No.F.MSW.0006/DEE/TNPCB/CBE/2012 dated 05.03.2012 under Municipal Solid Waste (M&H)

Rules 2000 and subsequently obtained renewal vide Proc. No. DEE/TNPCB/CBN/MSW-OOI/2019
Dated 04.04.2019 valid up to 03.04.2024.

They have proposed to provide STP under “Nadanthai Vaazhi Cauvery Project” at 3 cost of 3.30
Crores to treat the Sewage water and to prevent discharging untreated sewage including sullage into

Eazhu Erumai Pallam through an odai without: treatment in future, Similarly, it is also informed that

6.0 Remedial measures and Recommendations:

i The Executive Officer, No 4, Veerapandi Town Panchayat shall be directed to construct
and operate the Phytoremediation treatment system for the treatment of sewage water
generated from the Veerapandi Town Panchayat as committed on or before 31.12.2021 as
assured in their letter dt.23.1 1.2021.

ii. The Executive Officer, Periyanaickenpalayam Town Panchayat shal be directed to
construct and operate the Phytoremediation treatment system for the treatment of sewage
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